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DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART-TI

(General information relating to legislative & other matters)
Monday 12* July 2004 / 21 Aashad 1926 (Saka)

No. 44

Hon’ble Members are hereby informed that notices for six resolutions were received by the
Assembly Secretariat till the last date of receipt of Private Members Resolutions i.e. 9" July 2004.
The following three resolutions have been selected on the basis of balloting. These would be taken
up for discussion on the 23™ July 2004

SL Name of the Member Text of the resolution

No. : :

1 Shri Tarvinder Singh Marvah  “This House resolves that all Ministers and Members should
declare their assets every year to ensure cleanliness and
transparency in political life.”

2 Smt. Anjali Rai “This House resolves that to ensure adequate water for our
' future generations, water harvesting and water conservation
policies should be strictly enforced.”

3 Shri Bheeshm Sharma “This House resolves that the provisions of the Panchayati
Raj Act which was brought about by the Late Shri Rajiv
Gandhi, should be immediately implemented,; i
Tt further resolves that to enable decentralization of power
and empower the villagers with a share in Governance, the
Panchayat - elections should be immediately conducted in
Delhi.”

Siddharath Rao
Secretary
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